
IN THE INCOME TAX APPELLATE TRIBUNAL 

DELHI FRIDAY BENCH ‘C’ : NEW DELHI 

(Through Video Conferencing) 

 

BEFORE SHRI N.K. BILLAIYA, ACCOUNTANT MEMBER   

          AND  

MS. MADHUMITA ROY, JUDICIAL MEMBER  

 

ITA Nos. 1585, 1586 & 3093/Del/2014  

Assessment Years : 2007-08, 2008-09 & 2009-10  

 

INTERNATIONAL CARS & 

MOTORS LTD.,  

SONALILKA HOUSE,  

283, AGCR ENCLAVE,  

KARKARDOOMA,  

DELHI – 92  

(PAN: AABCI2403D) 

(APPELLANT) 

Vs. DCIT, CIRCLE 11(1),  

NEW DELHI  

 

 

 

 

 

(RESPONDENT) 

 

  

     Assessee by :  Sh. Mukesh Bhutani, Adv.  &  

         Sh. Shreyash Shah, Adv.   

    Department by : Sh. Shailesh Kumar, Sr. DR. 

  

ORDER  

 

PER N.K. BILLAIYA,  AM  : 

 

The captioned  appeals by the assessee are preferred against the order 

of the Ld. CIT(A)-28, New Delhi for the assessment year 2007-08, 2008-09 & 

2009-10.   
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2. At the very outset, Ld. Counsel for the assessee stated that the  

Appellant has moved an Application under the Vivad Se Vishwas Scheme, 

2020 to settle the dispute.  

3. On such note, we dismiss the captioned appeals with the liberty to the 

Appellant to approach the Tribunal for the revival of the appeals, if for some 

reason the dispute is not settled under the Vivad Se Vishwas Scheme, 2020.  

4. With the above directions, all the three appeals of the assessee are 

dismissed. 

Above decision was announced in the presence of both the parties on 

conclusion of Virtual Hearing on 23rd November,  2020. 

  Sd/-      Sd/- 

(MADHUMITA ROY) (N.K. BILLAIYA) 

JUDICIAL MEMBER ACCOUNTANT MEMBER 

 

SRB. 

 

Copy forwarded to: - 

 

1. Appellant    

2. Respondent   

3. CIT 

4. CIT(A) 

5. DR, ITAT 

 

Assistant Registrar 


